%/ - BEFORE THE AJUDICATING AUTHORITY
. - (NATIONAL COMPANY LAW TRIBUNAL)
I - AHMEDABAD BENCH
AHMEDABAD

C.P. (LB) No. 141/9/NCLT/AHM/2017
Coram:  Hon'ble Ms. MANORAMA KUMARIL, MEMBER JUDICIAL

_ ATTENDANCE CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD

' BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 28.02.2018

Name of the Company _ | Contech Engmeers Pvt Ltd.
- V/s. '
- Wind World (India) Ltd

Section of the Companies Act ~ Section 9 of the Insolvency and Bankru tcy
' ' ' Code '

Mﬂwnmon REPRESENTATION _ SIGNATURE
1 AM!P N. L[N DR Myow}-—\ M-D’M ﬂ/\/‘/b Qﬂ_\

- ?Ja Y ' DCHL»E_
115 Poebile Thaleho
o Bt Boahota

KT T S
(YD v+ oA~ P«"\\WW

ORDER ‘

Learned Advocate Mr. Jaimin Dave with Learned Advocate Mr. Pratik Thakkar

present for Operatlonal Creditor/Petitioner. Learned Advocate Mr. Anip Gandh1
“with Learned Advocate Mr. Rashid Boatwala present for Respondent

In view of commencement of insolvency resolution process in respect of M/s Wlnd -

World (India) Ltd in CP(IB) 14 of 2018 passed on 20.02. 2018, there 1s no need to

pass separate order of admission or otherwise on the petltlon ﬁled by operational
credltor -

- However, the operational creditor can file its claim, if any, before the IRP appomted )
in CP(IB) 14 of 2018. -

Petition 1s disposed of accordingly. . , W

MANORAMA KUMARI

' o ' MEMBER JUDICIAL
Dated this the 28th day of February,_ 2018. .




